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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION

THE KARNATAKA SILKWORM SEED, COCOON AND SILK YARN
(REGULATION OF PRODUCTION, SUPPLY, DISTRIBUTION AND SALE)
(AMENDMENT) BILL, 2022

(LA Bill No. 17 of 2022)

A Bill further to amend the Karnataka Silkworm Seed, Cocoon and Silk Yarn
(Regulation of Production, Supply, Distribution and Sale) Act, 1959.

Whereas it is expedient further to amend the Karnataka Silkworm Seed,
Cocoon and Silk Yarn (Regulation of Production, Supply, Distribution and Sale) Act,
1959 (Karnataka Act 5 of 1960) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the seventy third year of
the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Silkworm Seed, Cocoon and Silk Yarn (Regulation of Production, Supply,
Distribution and Sale) (Amendment) Act, 2022.

(2) It shall come into force at once.

2. Amendment of section 10.- In section 10 of the Karnataka Silkworm
Seed, Cocoon and Silk Yarn (Regulation of Production, Supply, Distribution and
Sale) Act, 1959 (Karnataka Act 5 of 1960),-

(i) in the heading, for the words "of silkworm seed", the words "in the cocoon
markets" shall be substituted;

(ii) for sub-section (2) the following shall be substituted, namely:-

"(2) All transactions involving the sale or purchase of cocoons in a
cocoon market shall be by open auction or by e-auction in such manner as
may be prescribed, the payment of the price shall be in cash or through
electronic clearing system (ECS) or Real Time Gross settlement (RTGS) or
National Electronic Fund Transfer (NEFT) as may be specified by State
Government and the cocoons shall be sold by weight, as required by or under
the Legal Metrology Act, 2009. (Central Act 1 of 2009) and rules made

thereunder."
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Silkworm Seed, Cocoon
and Silk Yarn (Regulation of Production, Supply, Distribution and Sale) Act, 1959
(Karnataka Act S5 of 1960), to provide for all transactions involving the sale or
purchase of cocoons in a cocoon market by open auction or by e-auction and to
make payment of price in cash or through electronic clearing system (ECS) or Real

Time Gross settlement (RTGS) or National Electronic Fund Transfer (NEFT) etc.,

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 02: | Sub-clause (ii), sub section (2) of section (10) proposed to
be substituted empowers the State Government to make

rules regarding the manner of open auction or e-auction.

The proposed delegation of Legislative power is normal in character.

Dr. NARAYANAGOWDA
Minister for Sericulture, Youth
Empowerment and Sports

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA SILKWORM SEED, COCOON AND SILK
YARN (REGULATION OF PRODUCTION, SUPPLY, DISTRIBUTION AND SALE)
ACT, 1959 (KARNATAKA ACT S OF 1960)

XXX XXX XXX

10. Regulation and distribution of silkworm seed.- (1) The Government may,

from time to time, by notification,

(a) specify the places at which cocoon markets, cocoon market yards and

cocoon stores shall be located,;

(b) appoint a Market Officer to levy and collect the market fee payable under
this Act in respect of cocoons sold or purchased in the cocoon market, and
constitute a committee consisting of two representatives of rearers, and three
representatives of reelers , with the Market Officer as Chairman, for regulating
generally the procedure for the conduct of business in the cocoon market and for

the performance of such functions as may be determined by the Government;

(c) specify the sericultural areas in the State to be served by each cocoon

market where silkworm cocoon produced within such areas shall be sold;
(d) assign zones and markets in which any reeler may carry on his business.

(2) All transactions involving the sale or purchase of cocoons in a cocoon
market shall be by open auction, the payment of the price shall be in cash and the
cocoons shall be sold by weight, as required by or under the Karnataka Weights

and Measures (Enforcement) Act, 1958.
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